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Concern over legal challenge to the Constitution (97th Amendment) Act, 2011
regarding Cooperative Societies
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DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

Need to include Bhojpuri in the Eighth Schedule to the Constitution
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SHRI K.J. ALPHONS (Rajasthan): Sir, | associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised
by the hon. Member.



